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IN THE CEWIFAL ADMINIZTFATIVE TR IRIMAL, JAIFI BENCY,
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CP Ws,27,/05 (GA Mo, 279,/3)
Anaul Rehman

VERSUS

Unicn of Imdix and Others
.+ Respondente

CORAM ¢

HON' BLE M. GOFAL KEISHNA,VICE CHAIMAN

HOM' BLE MR, O.P.SHARMA . ADMINISTHATIVE MEMBER
For the Pztitioner ee M Shiv Kardr
For the Recspordents ee Mr, M,Bhand2ari

ORDER

PER._HON' BLE _MP, GOEAL _KLISHMWS, VICE CHAIRMAN

Pztitionzr AbAul Fehndn has £iled thiz contampt
petition 2g@inst the respondants, =tating therein that
by not inplementing the judgement of thie Tribumdl in
O% Mg, 279,93 A%ted 14-9-34, the refpromdents hive committed

contempt of couft.

2,  We have he2rl the lefrmed counsel for the petitlener

and the leq8rned counsel for the refpondents,

N WIS given to the respohdents to s ider

Ll
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ing the requisite tidde

test and fulfilling ths othar requiremsnts of ths
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rulee., The rezpoenients hiave 2t2ted in the reply that the

4

petitioner his hzen c2lled for £r23c¢ test conducted hebween
4=9-55 Lo 11-9-9F 2rd the mitter has Alreddy heen prosesced
for furthasr 2action., We fin? that there hd8s heer subkstantial
complidnce with the judgement., This contempt petition &7,

therefore, f£3ils,

4, Mhis contempt petiticon is Aismisced, Hoticeg issuzd

are discharged.
(0.P.2¥aTr2) (Bopal Krishra)

Marmibe - (3) Vice Chairndn



